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Applicant, a retired Railway
employee, servid the State Government of
Maharastra for a perind of less then five
years (from 1Q.11,1965 to 31L,01.1970) .0n
the prayer of the Applicant to use the
gualifying service m%igfd-t?f State Govt,
of Maharastra towards] ensionary oenefits in
the Railways,necessary consequencial orders

hhaving oeen passed underl Anfexure-5,dated

10-1- 2001,1:} formations wa® sought to om}
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contd,..Order NO,ldated 16.1.2003, ‘
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collected from the Senior Deputy Accountant
Genetal,Nagpur, Maharastra under Annexure-o,
dated 25.6,2002.As it appears,under ANDn exure- 7
the Senior Accounts CEficer/pM of the QLfice
of the AccOuncant General,Nagpur has intimated
the Railways cthat the services rendered Dy the
Applicant for the ,eriod from 10451141965 to
31.1.1970 was in a pensionadle estaollsi.ment
of the Govt.of Maharastra, HOwever,the gquestion
as to whether the Applicent had ever received
gracuity from the 3tate Covernment of Maherastrs
PIY aevvit

and as to whether any ©of tﬁe‘pe:iods(oetween

, A
10.11.1965 to 31.1.1979) were treated as dis-
qualifying service(%or thhe reason of neing

placed under susjpension; or for the reason of

| o

Aunauthcrised aosenc%)has still remained un-

answered, T"he Accountant Generdl @t Nagpur,
Mah@arastra requirted the Rellways to collect
the aforesaid information from the State OFf
Maharastra directly, It is not known as CO
whechér the Reilway has collected Chese
informacions from the 3tate Govt.of Maharestra
or not put the fact remeins that the Appllcent
hhad not yet peen given the oenefit of the
services<gewdered from 10.11,1965 to 31.1.197@

from Tthe Railways.

It ig'the case Oof the Adve
for the Apglicant My,kenungo,as disclosed in
the present Original Appiication/tkut the
applicant taving served for less than five

yeals in Maeharastra state covt.had not received

\
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the gratuity.It is also Che case of the /j%
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"ontd...order no, l,auted 16 la 2003.
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Advocate for the Applicant that th e Applicant faced
no suspension during her service in Maharastra Govt,
and she never remained unauthorised aOsence)while

serving the Government of Maharastra,

On the face Of the aforesaid statements
of the Applicant,there appears to be no prohibitien
now}laefore the Railways/to give necessary conseguential

penefits to the Applicant as ordered under Annexure-5

dated 10,1.2001,

In the dtOIEDQld premises,this QOriginal
A;ﬁpiiCdtiOﬂ is dis . o0sed of with direction to the
ReilwayS €O grant necessary. conseguential banefits
to. The Applicant ; provided the Appiicant places on
recordQ)efore the Railways) an Affidavit disclosing
thet she had never received any’gratuity’ from the
, State Covt.of Maharastra and theat she was never
placed under sus;ension;nor remained absent un-
autrnorisedly while serving the state Govt., of
Meharastra, Applicant should also give an undertaking/

in the aforesaid Affidavit)that in the event if is

found that the Applicant was ever placed under suspension

or remained aosent unauthorisedly,while serving the
Govt.,0f Maliarastra,or that she had given a false
statement reiating to non-receipt of gratuity,then

the amount shall be recovered from her,




0,A,No.16/2003.

contd...Order No,l,dated 16.1,2003,

with Che aficresaid oasef&ations <nd
directions, this Original Application is disposed of
at the admission stage after hearing Mr.A.Kanungo,
Learned counsel for the Applicent and Mr.R.C,Rath,
Learned gidmding Counsel for the Rai.ways,on whom &
copy of this Orig ginal APEL1CJt10thda dlready Deen
secrved. |
' cend copies of this order, alongwith
copies of the Origiﬁai ALplication)to the Respondents ;
for which, learned Counsel for the Applicant Mr,.Kanungo,
" undertakes to file the postal requisite within a
period of seven days,

Free copies of this order oe also given
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to learned counsel for both sides, N N
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